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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

oRTGiNAL APPLTCATTON NO. 159 12024 (WZl

EARLTAR ORTGTNAL APPLTCATTON NO. 72512024 (PB) (LP)

lN THE MATTER OF: -

NEWS ITEM TITLED "GUJARAT GST COMMISSIONER GRABS 620 ACRES

FROM ENTIRE VILLAGE NEAR MAHARASHTRA'S MAHABALESHWAR''

APPEARING IN THE FREE PRESS JOURNAL DATED 18.05.2024,

1. That, Hon'ble NGT(PB) vide order dated 0410712024 has sought the reply of Central

Pollution Control Board (hereinafter referred as CPCB) in the instant matter and

transferred the matter to Western Zonal Bench, Pune, for further action. Thereby, the

reply is made in this instant Original Application (hereinafter referred as OA) in

succeeding paragraphs.

2. That, Central Pollution Control Board is a Statutory Board constituted under Section 3

of the Water (Prevention and Control of Pollution) Acl, 1974. lt performs the functions

under The Water (Prevention and Control of Pollution) Acl 1974, The Air (Prevention

and Control of Pollution) Act 1981, and The Environment (Protection) Act, 1986.

PRELIMINARY SUBMISSION

REPLY ON BEHALF OF RESPONDENT NO. 2.

CENTRAL POLLUTION CONTROL BOARD(CPCB)

3. That, the matter is related to Suo Motu case registered on the basis of the News ltem

titled "Gujarat GST Commissioner Grabs 620 Acres from Entire Village near

Maharashtra's Mahabaleshwar" appeared in The Free Press Journal dated

99



1810512024 regarding acquisition of approx. 600 acres of land spanning an entire

village in Kandati Valley, Satara District in Maharashtra bya GST Commissioner of
Gujarat and his family members. Further, the News Article alleged that there is serious

threat to natural resources and the environment including the loss of biodiversity, air

and water pollution, and climate change.

4. That, it is humbly submitted that cPcB has pursued the said matter with Maharashtra

Pollution control Board (herein after referred as MpcB), principal chief conservator
of ForeslMaharashtra, District collector- satara, vide letters dated 2710gt2024 wilh a

request to submit Action Taken Report (ATR) in the said matter. However, replies in

this regard are yet to bereceived from the said Board/Departments. copies of the

correspondence letters addressed to the said Board/Departments are given at
Annexure-R2-1.

5. That, it is humbly submitted that the alleged land acquisition from the aggrieved
villagers by the concerned Board/Departments may be suitably answered by the
respective Respondents. lt is further humbly submitted that violations, if any, under
the concerned Acts/Rules are to be dealt by the respective Board/Departments as per
provisions stipulated under such Acts/Rules.

6. That, in light of the above submissions, this Answering Respondent No. 2 i.e. cpcB
shall abide by any orde(s) or direction(s) passed by this Hon,ble Tribunal in the
present Original Application.

(.-* fA
Pratik D. Bharne

(Scientist 'E' & Regional Director)

Central Pollution Control Board
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

oRIGINAL APPLTCATTON NO. 159 t2024 (WZl

EARLIAR ORTGTNAL APPLTCATTON NO.72sl2024 (PB) (LP)

lN THE MATTER OF: -

NEWS ITEM TITLED ''GUJARAT GST COMMISSIONER GRABS 620 ACRES

FROM ENTIRE VILLAGE NEAR MAHARASHTRA'S MAHABALESHWAR"

APPEARING IN THE FREE PRESS JOURNAL DATED 18.05.2024.

l, Pratik D. Bharne, working as Scientist'E'& Regional Director in Central Pollution

Control Board, Regional Directorate, Survey No. 110, Hirabai Dhankude

Multipurpose Hall, Baner Road, Baner, Pune - 41 '1045, do hereby solemnly affirm,

declare on oath and state as under:

1. That the deponent is authorized representative to represent the RespondentCPCB

in the present case, and as such, I am well conversant with the facts and

circumstances of the present case on the basis of the information derived from the

official records, and hence, I am competent and authorized to verify, sign and

swear this affidavit on behalf of the Respondent4PCB.

2. That the accompanying reply may be read part and parcel of the present

affidavit as I am competent to swear this affidavit.

3. That the contents there of are true and correct on the

basis of the record maintained during ordinary course of business of CPCB

and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

Px,-rnlt}*
DEPONENT

atfq Rt!r6 / Roginal Diocluiir*< l-qrw e-{iasr #
Central Pollution Control Board
{t*q ftqtfl-iIq. gt/Regional oiEc{olate, PiJne

cqt{rur. E-r G qa{B cffi] qaEq, qr.d r{6R
[t/o EnvL Fdesl E Ciimale Change, Govt of lndia

q{ i. qro. fu rrd 6i.r. iTDh its. iT&. qll - 4ljo45
Sr. No.110, Hnki Ohanfr.ido Hdl,8aElRoad, &neiPu.e-41 l!5

AFFIDAVIT

6ffiMANISHA \*\
i-lii,I.'"!H:)<.\\

li*iil')Hg
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VERIFICATION

Verified at Pune on this oay.* November 2024 rhat the contents of the
above reply are correct and true on the basis of the record of the cases as
mentioned in the day to day affairs of the cpcB. Nothing has been concealed
therefrom or mis-stated.

$-
DEPONENT - Respondent 2

COUNSEL for Respondent No. 2

* 
dft ftt qt / Rsgiood OGdo,:hfrzr n-qrur F-zi=qr el€

C6ntral Pollution Control Board
d-fa qi$Aq, golTRegionat Directorate, eune

cqfa.tq, T{ G qrqrg cffin riltcq, rr,ro rrorc
[.!/o Envt Forest t Ctmale Change, Govt. ol tndia

nd l. rro, ffi wql ita. qFh t. e-.di. qd - 41j045
Sr No. 110, Hirabii oh!.iud. !a r. Ea,rErRoad, &nei puie-411M5

ffiF;Fe:lrqm Mt[1

Mi! l Jliil.iA SAMEER cHlTNlS
}.OTAftY

t!OVERliiii*l'll OF lt{DtA

@,,

13 Nuy@{

*

egisteredNotr:cl &
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\
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'tr-ft:;;Fd
CPGB VliltlFE

Ardq rflq fr{iaur +6
CENTRAT POLLUTION CONTROL BOARD

tq-q1awr, a-a qti BaaE cfril&d d'Trfrq, e{rrd s{sR)
(Ministry of Environment, Forests & Climate Change, Government of lndia)

af+c friln-nq, qt
Regional Directorate, Pune

Fi le No: CM- 130 75 / 13 / 2024-LAW-RD-PU N E-RD ( pune)/ 8J o Date:27 /08/2024

/To

The Collector,

District - Satara, Maharashtra

Sub: Hon'ble NGT Matter in O.A. No. L5912O24 (WZ) in Earlier O.A. No. 72512024lPBl in re News ttem

titled "Gujarat GST Commissioner grabs 520 acres from entire village near Maharashtra's

Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024.',- reg.

Sir,

This has reference to the Hon'ble NGT Matter in O.A. No. L59/2O24 (WZ) in O.A. No.7Z5/2O24 lpBl

in re News ltem titled "Gujarat GST Commissioner grabs 620 acres from entire village near

Maharashtra's Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter

is related to the acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley,

Satara district in Maharashtra by a GST Commissioner of Gujarat and his family members. further

the news article alleged that there is serious threat to natural resources and the environment

including the loss of biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. O4.O7.2024 in the said Suo Motu matter, impleaded the

Maharashtra Pollution Control Board, Central Pollution Control Board, Ministry of Environment,

Forest and Climate Change of lndia, Principal Chief Conservator of Forest- Maharashtra, District

Collector- Satara)as respondent to file their response. The Original Application is transferred to the

.('\'':-:4r!__2

Annexure-R2-I103



western Zonal Bench, pune for appropriate further action. Copy of Hon,bre NGT(pB) order dtd.
o4lo7/2024 and copy of news-item dtd. Tglos/zoz4 are enclosed for ready references.

ln this regard, it is requested to kindly arrange to examine the news-item in light of the said order
and provide Action Taken Report (ATR), if any. The matter is risted on 06/09/2024.

Yours fa ithfully,
Encl.:as above L4;tb--

(PRATIK D. EHARNE}

Regional Director

sS a. r r o, ffi qa-"6i ilfr{eahq Eiil, Er+{ {tE, Erir, :ot - + r r oq s
S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, pune _ 411045

tfd:r n e.c .in : 020-2 3

strrd6rdrfiq: A;vBet, cnHarrr{i, $a{aarr, kff- rrootz

tdTrffc/vvebsite: www.coc b. n ic. in
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Item No. 06 Court No. 1

BEFORE THE NATIONAI, GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 725 /2024

News Item titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: O4.O7.2024

CORAMT HON'BLE ![R. JUSTICE PRAXASH SHRWASTAVA, CITAJRPERSON
HOI{'BLE MR. JUSTICE ARI' XUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL \rEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-tnotu on the basis of the

news item titled "Gujarat GST Commissioner Grabs 620 Acres from

Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free

Press Journal dated 18.05.2024.

2. TF.e matter relates to the acquisition of land spanning an entire

village approximated to be over 600 acres in Kandati valley, Satara

district in Maharashtra by a GST Commissioner in Gujarat. The news

item states that the orlicer and his family have purchased the entire

village of Jhadani village near Mahabaleshwar. lt alleges that the eillagers

oI the area have been informed that their land is being acquired by the

Government.

3. The news item highlights the various threats that this action has

brought upon to the natural resources and the environment. These

violations are having serious consequences, including the loss of

biodiversity, air and water pollution, and climate change. It states that

1
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there is already considerable damage to the environment in the interior

areas due to unauthorized construction, digging, and cutting of trees,

illegal roads, arld power supply from the forest border. Furthermore, from

the past three years, illegal construction, large-scale mining, and

excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4. The above news item indicates violation of the provisions of the

Environment Protection Act, 1986 and the Forest (Conservation) Act,

i980.

5. The news item raises substantial issue relating to compliance of the

enyironmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up the matter suo-ntotu has been

recognized by the Hon'ble Supreme Court in the matter of "Municipal

C-orporation of Greater Mumbai vs. Ankito Sinha & Ors." reported in 2O21

SCC Online SC 897.

7- Hetce, we implead the following as respondents in this matter:

i. Maharashtra Pollution Control Board, Through its Member

Secretary

Kalpataru Point, 3rd and 4th floor, Opp. pVR Theatre, Sion (E),

Mumbai-4OO 022

ii. Central Pollution Control Board, Through its Member Secretary

Parivesh Bhawan, East Arjun Nagar, Delhi- 1 1OO32

Phone No: O11-43102O3O

iii. Ministry of Environment, Forest and Climate Change of India,

Regional Office (Maharashtra), Through its Secretary

2
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,

Nagpur- 440OO1

iv. Principal Chief Conservator of Forest, Maharashtra

M.S. 3'd Floor Van Bhavan Ramgiri Road Civil Lines Nagpur 44OOl

v. Collector & District Magistrate, Satara

District Collector Oflice, Powai Na-ka

Satara - 4l5OO 1

8. I,et notice be issued to the above Respondents for filing their response

before the Westem Zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,

OA is transferred to the Western Zonal Bench for appropriate further

action. kt the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before Westem Zonal Bench at Pune on 06.09.2024

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
July 04,2024
O.A. No. No.725/2024
HB

3
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Golorot 6sr c6. i.iom, crobr 620 Acra. fuo.n thlra vlloga reo. Mr'rtralllto . rlorbbde.|ko

Gujorot csT commissioner Grobs 620 Acres From
Entire Villoge Neor Mohoroshtro's Mohoboleshwor

l,ohobde6twr. Mohorc.nr. I

REC ENT STORIES

Mo et N€wsr oolol
straet closed on
Accoudt Moy 20 For lhe HT

ffi
I
l-/
" ;'*- ,.-Il
ii^ , 'dli.:l;Fr '- .r-'v

5th Phose Ol Ih€
Eleclion.

Ahother Setbocl to.
aylu.: Rolhi.h (umor,

Disconlinue Ar Advi.ors

I Out Ot 7 iPhonos ln The
wodd ls Monulocturect

tunding Fgstivot over
?l,990Crore eobed Ay
26 tndion stortupr Lost

Molrarrorhtro: a GST commassionor rrom Guiorot Chondrokont Volvl,

currontly sgrving in Al_inedobod hos purchosod lond sponning on

entke villoge in Kondoti vo[ey, sotoro Dlstrict in Mohoroshtro, estimote<,

to bo over mo ocres.

according to repofts. chondrokont volvi, o residqnt ol Noidurbor ond

cunently the Chi€f commissioher ol GST an ahmgdqbod. Gujorot, olong

with his lomily ond relotives, hos purchos€d tho entiro villog€ ot

Jhodoni villoge neor Mohoboleshwor

l.od /ll.o
'HelslOO%Wrong, Will Ragral Lot.r: htarnll R.octa to
Zerodho Co-fo.rndcr t{ikhil Komoth a Remoik... *_

violotions ot these lo\r,s poso o soriou.s throot to noturci rosources ond

the environmeht These vidotbns ore hovihg serious con8equ6nc6s,

hcluding the loss of baodiversity. oh dnd woter pollulion, oncl climote

chong€-

A lond dispute hos recently brought the spectoculorly scenic Jhodoni villdge neor
Mohoboleshwor tn Sotord district

Ih€ hricrsiv. Ioch:
IQOO Zgr Iotes Or1

Rivols ln 5G Botll€li€td

This hos reveoled the terrible reolity ol grobbang 620 ocres ol loncl there-

Mony importont lows, like the Environmeht Protectlon Act of 1986, the

Forest Consorvotion Act ol 1976, ond the wildlif€ Protection Act ot 1972.

ore b6ing violoted regulorly.

108



No Mor. Tox On Glltr': Bomboy Hc pulo! Agoinlt roxing liBIIf,
Copltol Goins. On Girt.d A33rts

At pre6ont, thde is considoroble domoge tO thg envarohmont rn the
interior or6os c,ue to unouthorizect construction, digging Cutlinq o,
trees, illegol roods, ond power supp{y hom the lorest borde.

lllegol constructjor! lorge-scole mining, ond excovotion hove been
going on in th€ n€ighbourhood tor thg lqgt 3 yoo.s, brrt sutprbingly, no
element ol the odministrotion hod ony inHing ol it. This hos reveobd the
horritying reqlity thot no govornmqnt ofllclol comgs orou6(, t0 chgcl.

According to.eports, locol socid octivist Sushont Mor6 hos soiC ttrot
this c eged 65T oniciol told evoryone in the villoge thot their lond would
b€ ocquirqd by the gov.,nmgtlt

Go gieNews iidaihjhunt O O @ O

grd^ds!.tm

frJ lnhhlrt

l{o.oacopa

tgd

r?lrlrdt,

hckre lgllrs

[nrerl6rfirhra, ticr.{r,

l\rolr'ra lrol€.i

F€gioid Bm ta6r!

IeleYbioo ttGrlrt

Iitqtqy's

Heoln

focd

MrLos

109



fi;fiq r$q frrirur il6
CENTRAL POLTUTION CONTROL BOARD

(c-q1a{ur, +a rrE a-a-qrq cffid dTra-q, uro 6rrn)
(Ministry of Environment, Forests & Climate Change, Government of lndia)

ai++ ftilrrr+, q+
Regional Directorate, pune

'e--fqETF{
CPGB .V[iTJ

File No: CM-13015/73/2O24-LAW-RD-pUNE-RD (eune)/ S (l

To,

/'fhe Principal Chief Conservator of Forest

Office of the Principal Chief Conservator of Forest,

3rd Floor, Van Bhavan, Ramgiri Road, Civil Lines,

Nagpur, Maharashtra -440 001

Maharashtra

Sub: Hon'ble NGT Matter in O.A. No. 15912024lWZl in Earlier O.A. No.72512O24 (pB) in re News ttem

titled "Gujarat GST Commissioner grabs 520 acres from entire village near Maharashtra's

Mahabaleshwar" appearing in The Free press Journal dated 1g.05.202 4.,'- rcg.

Sir,

This has reference to the Hon'ble NGT Matter in o.A. No. t59lzo24 (wz) in o.A. No.725/2024 lpBl in

re News ltem titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra's

Mahabaleshwar" appearing in The Free Press iournal dated 18.05.2024. The matter is related to the

acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley, Satara district in

Maharashtra by a GST Commissioner of Gujarat and his family members. further the news article

alleged that there is serious threat to natural resources and the environment including the loss of

biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. O4.O7.2024 in the said Suo Motu matter, impleaded the

-,,\.{: " ao

l 

-,,

Date: 27 /0812024
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Maharashtra Pollution Control Board (MPCB), Central Pollution Control Board (CpCB), Ministry of

ln this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The Hon'ble NGT oA matter is listed on 06/0912024.

Yours fa ithfu lly,

Encl: As above

(PRATIK D. BHARNE)

Regional Director

Nteb-

_4?

s{a. rro, ffiQr%6}il6=-(*hq6id, dr}{t-s, sr+{, cu}-+rro+s
S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, Pune - 411045

Environment, Forest and Climate Change of lndia (MoEF&CC), Principal Chief Conservator of Forest

(PCCF)- Maharashtra, District Collector- Satara) as respondents to file their responses. The Original

Application (OA) is transferred to the Hon'ble NGT, Western Zonal Bench, Pune for appropriate further

action. copy of Hon'ble NGT(PB) order dtd. o4lo7 /2024 and copy of news-item dtd. t1/o5/2o24 are

enclosed for ready references.

Copy to: -

Deputy Conservator of Forest

Deputy Conservator of Forests office of Satara,

Povai Naka, Old Trezery Compound,

Satara, Maharashtra - 415 001

(PRATIK D. BHARNE}

Regional Director

f,*e[: rd p u n e. cp c b (a eov. i n E(fiIq/Te l. : 0 2 0-2 99 1 2 77 3

strrfr6rqtirq: Aisffi, qfiderffifl, qffqa;rrR, Ri"-*- rrooaz

aBgr{d/Vvebsite: www.cpcb. nic.in
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Applicatioo No. 725/2024

News ltem titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: O4.O7.2024

CORAM:

ORDER

l. This Original Application is registered suo-tno,.t on the basis of the

news item titted "Gujarat GST Commissioner Grabs 620 Acres from

Entire Vitlage near Maharashtra's Mahabaleshwar" appearing in The Free

Press Journal dated 18.05.2024.

2. The matter relates to the acquisition of land spanning an entire

viltage approximated to be over 600 acres in Kandati Valley, Satara

district in Maharashtra by a GST Commissioner in Gujarat. The news

item states that the olncer and his family have Purchased the entire

village of Jhadani village near Mahabaleshwar. It alleges that the villagers

of the area have been informed that their land is being acquired by the

Govemment.

3. The news item highlights the various threats that this action has

brought upon to the natural resources and the environment. These

violations are having serious consequences, including the loss of

biodiversity, air and water pollution, and climate change. [t states that

HON'BLE MR. JUSTICE PRAXASH SHRTVASTAVA, CHAJRPERSON
HON'BLE MR. JUSTICE ARIIN KUMAR TYAGI, JUDICTAL MEMBER
HON'BLE DR. A. SENTHIL VEL, E'CERT MEMBER

1
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there is already considerable damage to the environment in the interior

areas due to unauthorized construction, digging, and cutting of trees,

illegal roads, and power supply from the forest border. Furthermore, from

the past three years, illegal construction, large-scale mining, and

excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4. The above news item indicates violation of the provisions of the

Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.

5. The news item raises substantia.t issue relating to compliance of the

environmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up tie matter suo-motu has been

recognized by the Hon,ble Supreme Court in the matter of "Municipal

Corporation of Greater Mumbai us. Atlkita Sinha & Ors., reporTed. in 2021

SCC Online SC 897.

7. Hence, we implead the following as respondents in this matter:

i. Maharashtra pouution Control Board, Through its Member

Secretary

Kalpataru Point, 3rd and 4th floor, Opp. pVR Theatre, Sion (E),

Mumbai-40o 022

ii. Central Pollution Control Board, Through its Member Secrekrj.

Parivesh Bhawan, East Arjun Nagar, Delhi_ I lOO32

Phone No: Ol l-431O2O3O

iii. Ministry of Environment, Forest and Climate Change of India,

Regional Oflice (Maharashtra), Through its Secretary

2
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,

Nagpur- 44OOO1

iv. Principal Chief Conservator of Forest, Maharashtra

M.S. 3d Floor van Bhavan Ramgiri Road Civil Lines Nagpur 44001

v. Collector & District Magistrate, Satara

Disrict Couector Office, Powai Nal(a

Satara - 415001

8. t€t notice be issued to the above Respondents for filing their response

before the western zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,

OA is transferred to the Western Zonal Bench for apPropriate further

action. l,et the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before western Zonal Bench at Pune on 06.09.2024

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
Jnly 04, 2024
O.A. No. No.72512024
HB
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A land dispute hos rec€ntly brought the spectoculorly scenic Jhodoni villoge neat
Mohabdleshwor tn Sdtorc, district

Moholro,66rmr. v4horo(htrf I

Dif D

REC ENT STORIES

Anoth€. satbock For
Bylu !: Rdlhi.n (umor,

Discontinuo A. Advisori

I Out ol T iPhooos ln Ihe
World Ir Monuioclured

Ihe lmrhcriiv. Iech:
lQoo z9r Ioa€s on
Rivols ln re Bottl€lield

Mohoroahlro: A GST commlssloner lrom GujoroL Chondrokont Volvi,

cL/rrondy serving in Al_.n6dobo4 hos purchos€d lond sponning on

entire villoge in (ondota voley, Sotoro Dstrict in Mohoroshtro, estimoted
to be over 600 ocros.

runding r$tivol: Over
Zl,g90Crore Rois€d ay
26 hdion sto(ups Lost

Mortot t{aw.: Oolol
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According to reports, chondrokont volvl o resideht of Nondurbor ond
currendy th6 Chief Commission€r of GSI in Ahmedobod, Guiorot, olong
with his lomily ond relutivos, hos purchos€d the entiro villoge ot

Jhodoni villoge neor Molroboleshwor.

This hos reveol€d the terit e reolity ot groblxng 620 ocres ot lond there

Mony importont lows,like the EnvkonmGnt Protection Act ot 1986, the

For€st conservartlon Act ol 1976. ond the wldlife Ptotection act ot 1972.

ore being violoted regulorly.

xadd lllo
'HoIB IOO:aWrong. Will tcgrei Lot..: htarn.l Raocta To
zeroatho co-Forrnde, raithil xomoth'a RerrErk... 4_

violotions of the6€ lows pose o serious thr€ot to noturd rosources ond

th6 envrronm€nt. These violotiohs oto hovihg so,ior.ls consequ€hcGs,

ihcludihg the loss ot biodiversity, ok dnd woter pollution, ond climote

chonge.

tsoru a6i..s oelor.r csr cmdi..b..r c,obr 620 Ac... rrm hr,. vlo9. l\l.or MdEathr@ t r,brEoqa.rn@'

Gujorot GST Commissioner Grobs 620 Acres From
Entire Villoge Neor Mohoroshtro's Mohoboleshwor
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element of the odmi.istroiion hod ony ihHing ot tt. This hos r€veolod the
horrirying reolity thot no govqhmgnt olficiol comes oround tq check.

Accordrng to reports.locol sociol octivist Sushont More hos soirr thot
this ofleged GST otficioltold everyone in rhe villoge thot thek lo'rd would
be ocquirod by the govemmont
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File No : CM- 130Is I 73 I 2}24-LAW-RD-PU N E-RD (eu ne)/ $Q$ Date: 27 /O8/2O24

To,

The Principal Chief rvator of Forest

Office of the Pri I Chief Conservator of Forest,

3rd Floor, Bhavan, Ramgiri Road, Civil l-ines,

Nagp Maharashtra -1140 001

Maha rashtra

Sub: Hon'ble NGT Matter in O.A. No. l'gl2o24 (wZ) in Earlier O.A. No.72512024lPBl in re News ltem

titled "Gujarat GST Commissioner grabs 520 acres from entire village near Maharashtra's

Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024."- rcg.

Sir,

This has reference to the Hon'ble NGT Matter in O.A. No. 759/2024 (WZ) in O.A. No. 725/2024 (PB) in

re News ltem titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra's

Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter is related to the

acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley, Satara district in

Maharashtra by a GST Commissioner of Gujarat and his family members. further the news article

alleged that there is serious threat to natural resources and the environment including the loss of

biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. O4.O7.2024 in the said Suo Motu matter, impleaded the

'o.\r"'' 
+ A'

,:__---:o,
i:i

*;fiq r({ur fuiilr d+
CENTRAL POLTUTION CONTROL BOARD

1vqlatur, aa ui aaaq qR:{&d }iTrdq, nlru' s5+-n)
(Ministry of Environment, Forests & Climate Change, Government of lndia)

rt++ frtrnr<, 1+
Regional Directorate, Pune
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Maharashtra Pollution Control Board (MPCB), Central Pollution Control Board (CpCB), Ministry of

Environment, Forest and Climate Change of lndia (MoEF&CC), Principal Chief Conservator of Forest

(PCCF)- Maharashtra, District Collector- Satara) as respondents to file their responses. The original
Application (oA) is transferred to the Hon'ble NGT, Western zonal Bench, pune for appropriate further
action. copy of Hon'ble NGT(pB) order dtd. o4/o7 /2024 and copy of news-item dtd. t$/o5/2o24 arc
enclosed for ready references.

ln this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The Hon'ble NGT oA matter is listed on 06/09/2024.

Yours faithfu lly,

Encl: As above

(PRATIK D. BHARNEI

Regional Director

Copy to: -

r-O6puty Conservator of Forest

Deputy Conservator of Forests office of Satara,

Povai Naka, Old Trezery Compound,

Satara, Maharashtra - 415 001

hr.^*fi"-
(PRATIK D. BHARNE)

Regional Director

sffd. rro, ffirta3"d-nrdeefq6i-d, dri{{ts, erir, qot-+uo+s
S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, pune - 411045

f+n: rd u ne.c ov.tn el.: o20-299t2773

strET6rqttrq: arcffi, cndrrffia, $s{arm, ffi- rroosz

as€r5dn/v ebsite: www.cpcb.ni c. rn
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 72512024

News ltem titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: 04.O7.2024

CORAM: HOIV'BLE MR. JUSTICE PRAXASH SHRTVASTAVA, CIIAIRPERSON
HON'BLE MR. JUSTICD ARUN XI'MAR TYAGI, JI'DICIAI MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

l. This Original Application is registered suo-nwtu on the basis of the

news item titled "Gujarat GST Commissioner Grabs 620 Acres from

Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free

Press Journal dated 18.05.2024.

2. The matter relates to the acquisition of land spanning an entire

village approximated to be over 600 acres in Kandati Valtey, Satara

district in Maharashtra by a GST Commissioner in Gujarat. Ttre news

item states that the offrcer and his famity have purchased the entire

village of Jhadani village near Mahabaleshwar. It alleges that the villagers

of the area have been informed that their land is being acquired by the

Government.

3. The news item highlights the various threats that this action has

brought upon to the natural resources and the environment. These

violations are having serious consequences, including the loss of

biodiversity, air and water pottution, and climate change. It states that

1
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there is already considerable damage to the environment in the interior

areas due to unauthorized construction, digging, and cutting of trees,

illegal roads, and power supply from the forest border. Furthermore, from

the past three years, illegal construction, large-scale mining, and

excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4. The above news item indicates violation of the provisions of the

Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.

5. The news item raises substantial issue relating to compliance of the

environmental norms and implementation of the provisions of scheduled

enactment

6. Power of the Tribunal to take up the matter suo-nlotu has been

recogrrized by the Hon'ble Supreme Court in the matter of "Municipal

Corynration of Greater Mumbai us. Ankita Srnfto & Ors. " reported in 2021

SCC Online SC 897.

7. Hence, we implead the fouowing as respondents in this matter:

i. Maharashtra pollution Control Board, Through its Member

Secretary

Kalpataru Point, 3rd and 4th floor, Opp. pVR Theatre, Sion (E),

Mumbai-40O 022

ii. Central Pollution Control Board, Through its Member Secretary

Parivesh Bhawan, East Arjun Nagar, Delhi_ I lOO32

Phone No: O1l-43fO2O3O

iii. Ministry of Environment, Forest and Climate Change of India,

Regional Omce (Maharashtra), Through its Secretary

2
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,

Nagpur- 4400O1

iv. Principal Chief Conservator of Forest, Maharashtra

M.S. 3.d Floor Van Bhavan Ramgiri Road Civil Lines Nagpur 44001

v. Collector & District Magistrate, Satara

District Collector Offrce, Powai Naka

Satara - 415OO1

8. Let notice be issued to the above Respondents for filing their response

before the western zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,

OA is transferred to the Westem Zonal Bench for approPriate further

action. l€t the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before Western Zonal Bench at Pune on 06.09.2024 -

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil vel, EM
July 04, 2024
O.A. No. No. 725 /2024
HB

3
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Mohoroahlro: A GST commissionor trom Gujorot Chondrolont Volvi.

curontly servng rn Ah:n6dobod, hos purchosed lond sponning on

entire villoge In KondotiVoley, Soloro Dlstrict in Mohoroshlro, estimoted

to be over 600 ocres.

accordlng to rsports. Chondrokont Volvi, o rgsident ol Nohdurbor ond

currendy the Chief Commissiongr of GS'f ih Ahm€dobod, Guiorot, oliohg

with his lomily ond rolotivet hos purchosed the sntire villoge ot

Jhodoni vil,rogo neor Mofloboleshwor.

x.cd Allo
'H€ lB loott Wrong. Will Pegr?l Lot : lnt.rnol R.octt To
Zerodho co-f or.rar<ler Nilhil xomoth'a Remork... d"

This hos reveoled th6 territ o reolity ot grobbing 620 ocr6s ol lond there

Mony importont lows. like the €nvironment ftotection Act ol 1986 the

Forest conservotion act o, 1976, ond the Wildlife ftotection act ol1972,

ore boing violoted rogulo.ly.

violotions of thss6 lows pose o s€rious lhroot to notural resouaces ond

the environment. These vidotions ore hoving setiou! coh3equences,

hcludang the lrss ot biodlveBity, oh ond wotet pollution, ond c$mote

chonge.

o{oror Clr comfrrrixE crobt 620 
^cr.r 

Fro.n tnrr. vnog. r.i.or udrro,ottlr'o r $orEb.le.h6t

Gujorot GST Commissioner Grobs 520 Acres From
Entire Villoge Neor Mohqrqshtrq's Mohoboleshwor
A lond dispute hos recently brought the spectocularly scenic Jhodoni villoge near
Mohoboleshwor in Sotdro district
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At pres6nt, ttEie ts consideroblo domoge to th6 environment th the
interio. or6os drr6 to unouthorizect construction, digging cuttin(j ol
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lllegol construction, lorge-scole minirE, ond excovotion hove been
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According to reports, locol sociol ocflvist Sushonl Mor€ hos soirr $rot
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bs ocquired by the govornment
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ffic r$sr ft{iilr d+
CENTRAL POLLUTION CONTROL BOARD

tqdr+tur, ra eii dnrarq qnE-fd drt-d-q, s{rrd g16l{)
(Ministry of Environment, Forests & Climate Change, Government of lnd ia )

qf+c fteetrm{, {+
Regional Directorate, Pune

lhtiFE'

File No: CM-1307s/73/2O24-LAW-RD-PUNE-RD (eune)/ $ 65 Dare: 27 /O8/2024

Hon'ble NGT Matter in O.A. No. 15912024lWZl in Earlier O.A. No.7ZS|2O24 (pB) in re News ttem

titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra's

Mahabaleshwar" appearing in The Free press Journal dated 18.05.202 4."- rcg.

This has reference to the Hon'ble NGT Matter in O.A. No. 75912024 (WZ) in O.A. No. 725/2024 lpBl

in re News ltem titled "Gujarat GST Commissioner grabs 620 acres from entire village near

Maharashtra's Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter

is related to the acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley,

Satara district in Maharashtra by a GST Commissioner of Gujarat and his family members. further

the news article alleged that there is serious threat to natural resources and the environment

including the loss of biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. 04.07.2024 in the said Suo Motu matter, impleaded the

Maharashtra Pollution Control Board, Central Pollution Control Board, Ministry of Environment,

Forest and Climate Change of lndia, Principal Chief Conservator of Forest- Maharashtra, District

Collector- Satara) as respondent to file their response. The Original Application (OA) is transferred

Sub:

Sir,

.c\.r-4p
I _.A

'tr-foEF
GPGB

To

.,,fhe Member secretary,

Maharashtra Pollution Control Board,

Kalpataru Point, 3rd and 4th floor, Opp. PVR Theatre,

Sion (E), Mumbai-4O0 022
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to the Western Zonal Bench, Pune for appropriate further action. Copy of Hon'ble NGT(pB) order

dtd. O4lO7 /2024 and copy of news article dtd. I8|O5/2O24 are enclosed for ready references.

ln this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The Hon'ble NGT OA matter is listed on 06/09/2024.

Yours Fa ithfully,

Encl.:As above

7xa*-,

Copy to: -

1. Regional Officer,

Maharashtra Pollution Board,

Pune Road,OG Center, 3 Mumbai

Wakd , Pune - 411003.

2. Sub-Regional Officer,

Maharashtra Poll rol Board,

Sub-Reg rona New Government Bhavan,

2nd of, Near S.T. Sand, Sadar Bazar,

Satara - 415 001

(PRATIK D. BHARNE)

Regional Director

---g/--(PRATIK D. EHARNE)

Regional Director

sdd. rro, ffitra3?4g3-4ie1q6is, erirrfs, m*t, qt- qrroqs

S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, Pune - 411045

f,fa: ov. tn el.: 020-29972773

strET6rqt6Fr: ffi, qtiartr{fi, gASarrr, frd- rroorz

i-{frridruebsite: www.cpcb.nic.in

125



Item No. 06 Court No. I

BEFORE TIIE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 725/2024

News ltem titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: 04.O7.2024

CORAM: HON'BLE MR. JUSTICE PRAXASH SHRTVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JI'DICIAI. MEMBER
HON'BLE DR. A. SENTHIL VEL, E:XPERT MEMBER

ORDER

l. This Original Application is registered suo-nwtu on the basis of the

news item titled "Gujarat GST Commissioner Grabs 620 Acres from

Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free

Press Journal dated 18.05.2024.

2. The matter relates to the acquisition of land spanning an entire

village approximated to be over 600 acres in Kandati Valley, Satara

district in Maharashtra by a GST Commissioner in Gujarat. The news

item states that the officer and his famity have purchased the entire

viltage of Jhadani village near Mahabaleshwar. It alteges that the villagers

of t}le area have been informed that their land is being acquired by the

Govemment.

3. The news item highlights the various threats that this action has

brought upon to the natural resources and the environment. These

violations are having serious consequences, including the loss of

biodiversity, air and water pollution, and climate change. It states that

1
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there is already considerable damage to the environment in the interior

areas due to unauthorized construction, digging, and cutting of trees,

illegal roads, and power supply from the forest border. Furthermore, from

the past three years, illegal construction, large-scale mining, and

excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4. The above news item indicates violation of the provisions of the

Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.

5. The news item raises substantial issue relating to compliance of the

environmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up the matter suo'ntotu has been

recognized by the Hon'ble Supreme Court in the matter of . Municipal

Corporalion of Greater Mumbai us. Ankita Sinha & Ors." reported. in 2O21

SCC Online SC 897.

7. Hence, we implead the following as respondents in this matter:

i. Maharashtra Pollution Control Board, Through its Member

Secretary

Kalpataru Point, 3rd and 4th floor, Opp. pVR Theatre, Sion (E),

Mumbai-4O0 022

ii. Central Pollution Control Board, Through its Member Secretary

Parivesh Bhawan, East Atjun Nagar, Delhi- 1 lOO32

Phone No: Ol l-43102O3O

iii. Ministry of Environment, Forest and Climate Change of India,

Regional Office (Maharashtra), Through its Secretaq/

2
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Ground Floor, East wing, New Secretariat Building, Civit Lines,

Nagpur- 44OO0l

iv. Principal Chief Conservator of Forest, Maharashtra

M.S. b.d Floor Van Bhavan Ramgiri Road Civit Lines Nagpur 44001

v. Collector & District Magistrate, Satara

District Collector Office, Powai Naka

Satara - 415001

8. Let notice be issued to the above Respondents for filing their response

before the Western Zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,

OA is transferred to the Western Zonal Bench for appropriate further

action. t€t the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before Western Zonal Bench at Pune ol 06.09.2024

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

July 04, 2024
O.A. No. No. 725 /2024
HB

Dr. A. Senthil Vel, EM
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coF.dr GsI commi$i4* 6rob, 620 Acr.. From r6t,r. vnog. r.r.or M(r\rornrc'. Mohoodarhwor

Gujorot GST Gommissioner Grqbs 620 Acres From
Entire Villoge Neqr Mohoroshtro's Mohobqteshwor
A lond dispute hds recently brought the spectoculorly sc€nic Jhodoni villoge neot
Mohoboleshwat in Sotdrd district
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lotxrrorhtro: A GST commission€r lrom Gujorot, Chondrotont Volva,

currently serving in Ahin6dobo4 hos purchosed lond sponning on
entire villoge ln xondotiVoley, Sotoro Dlstrict in Mohoroshtro, dstimoled
to be qver 600 qcrgs.

t cd Alac
'He IB IOO% Wrong, Will Pagr.l Lot.a': lntarnal Raocts To
Ze.oalho Co-f ounder raikhil Xomoth. Remork... 4,

Ihis hos r€veol€d the ternble reolity ol grobbing 620 ocres ol lond th€re
Mony importont k ws, lile ths Environment Protection Act ol 1986, the
ForeBt Conseryotion Act ol 1976, ohd th6 wlldlit€ Proiection Act ot 1972,

ore being violoted r€qulorly.

Violotions of thesa lo\ts pose o serious threot to noturci .esources ond
tho ehvironment. Ihec6 vidotions ore hovihg serious coh6oqu6nc€s,

ancludihg th€ loss ot blodlveBlty, olr ond wot6r pollutlon, ond cllmote
chonge.

According lo reports, Chondrokont Volvi q resident of ttondurbor ond
currendy the Chiet Commissioner ot GSI an Ahmedobod, Gujorot obng
with his fomily ond rolotivss, hos purchosod the rntir6 vllloge of

Jhodoni villoqe neor Mohoboleshwor.
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Accordang to reports,locol sociol octivist Sushont More hos soi.'thot
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be ocquired by the goverhment

Go gie News i;dailghunt O O @ O

i.,:.:.rn;.'i-4i,i4 a..

aegio^ol film tlowi

l.lsl

ePlrja.rdfty FrtX lda{rrt

130



."\.,I_:4/.
t _oa

'L--fLilT
GPCB :sl7ttFE

Ardq r$q ft{iaur df,
CENTRAL POTLUTION CONTROT BOARD

lvdraw, aa va a-rqrq cf{-o-Sd *iTrdq, *oo 6r+n)
(Ministry of Environment, Forests & Climate Change, Government of lndia)

at++ ftturm, 1t
Regional Directorate, Pune

File No : CM- 130 t5 / L3 I 2024-LAW-R D-PU N E-RD (pu ne)/ I L(: Date: 27 /O8/2024

To

The Member Sec ry,

Maharashtr llution Control Board,

Kalpata Point, 3rd and 4th floor, Opp. pVR Theatre,

Si E), Mumbai-400 022

The NGT Principal Bench vide order dtd. 04.07.2024 in the said Suo Motu matter, impleaded the

Maharashtra Pollution Control Board, Central Pollution Control Board, Ministry of Environment,

Forest and Climate Change of lndia, Principal Chief Conservator of Forest- Maharashtra, District

Collector- Satara) as respondent to file their response. The Original Application (OA) is transferred

Sub: Hon'ble NGT Matter in O.A. No. 159/2024 (WZ) in Earlier O.A. No. 72512024 (PB) in re News ttem

titled "Guiarat GST Commissioner grabs 620 acres from entire village near Maharashtra's

Mahabaleshwar" appearing in The Free press Journal dated 19.05.202 4.,'- re1.

Sir,

This has reference to the Hon'ble NGT Matter in o.A. No. tsglzoz4 (wz) in o.A. No.7z5/2o24 (pB\

in re News ltem titled "Gujarat GST Commissioner grabs 620 acres from entire village near

Maharashtra's Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter

is related to the acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley,

Satara district in Maharashtra by a GST Commissioner of Gujarat and his family members. further

the news article alleged that there is serious threat to natural resources and the environment

including the loss of biodiversity, air and water pollution, and climate change.
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to the western Zonar Bench, pune for appropriate further action. Copy of Hon,bre NGT(pB) order
dtd- 04/07 /2024 and copy of news articre dtd. r}/os/2o24 are encrosed for ready references.

ln this regard, it is requested to kindly arrange to examine the news-item in light of the said order
and provide Action Taken Report (ATR), if any. The Hon'bre NGT oA matter is risted on 06/09/2024.

Yours Fa ithfully,
Encl.: As above

Copy to: -

.,y'Regional Officer,

Maharashtra pollution Control Board,

OG Center, 3rd floor, Mumbai pune Road,

Wakdewadi, Pune - 411003.

2. Sub-Regional Officer,

Maharashtra Pollution Control Board,

Sub-Regional Office, New Government Bhavan,

2nd Floor, Near S.T. Sand, Sadar Bazar,

Satara - 415 001 ?xa*
(PRATIK D. BHARNE) '

Regional Director

sdd'. rio, ffiq-d-+td-g={ilhqEyd, dr+{{fs, qr}r, got_qrroqs
S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, pune _ 411045

fsa: r u ne.c b ov.t el.:020- 91277

InmT6rqt6rrr: ircfrii, qfi:-irrtrr{, Tffiqra-rr{, fra-fi_ 110032

aE€rfd^y'y'e bsite: www. cpcb. n ic. i n

--44
(PRATIK D. BHARNE}

Regional Director
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Item No. 06 Court No. I

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Applicatio.,]^ No. 725/2024

News Item titled "Gujarat GST Commissioner crabs 620 Acres from
Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: 04.O7.2024

HON'BLE MR. JUSTICE PRAXASH SIRTVASTAVA, CHAIRPERSON
IIOI{'BLE UR. WSTICE ARUI{ KT'MAR TYAGI, JT'DICIAI. MEMBER
HOI{'BLE DR. A. SENTHIL VEL, EjXPERT MEMBER

ORDER

l. This Original Application is registered s/.to-n]6ttt on the basis of the

news item titled "Gujarat GST Commissioner Grabs 620 Acres from

Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free

Press Joumal dated 14.05.2024.

2. "lhe matter relates to the acquisition of land spanning an entire

village approximated to be over 60O acres in Kandati Valley, Satara

distict in Maharashtra by a GST Commissioner in Gujarat. The news

item states that the o(ncer and his family have purchased the entire

village of Jhadani village near Mahabaleshwar. It a.lleges that the villagers

of the area have been informed that their land is being acquired by the

Govemment.

3. The news item highlights the various threats that this action has

brought upon to the natural resources and the environment. These

violations are having serious consequences, including the loss of

biodiversity, air and water pollution, and climate change. It states that

1

CORAM:
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there is already considerable damage to the environment in the interior

areas due to unauthorized construction, digging, and cutting of trees,

illegal roads, and power supply from the forest border. Furthermore, from

the past three years, illegal construction, large-scale mining, ard

excavation have been going on in the neighborhood. However, no action

has been taken against the same.

5. The news item raises substantial issue relating to compliance of the

environmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up the matter suo-ratu has been

recognized by the Hon'ble Supreme Court in the matter of "Municipal

Corporation of Greater Mumbai us, Ankita Sinha & Ors." reported in 2O21

SCC Online SC 897.

7. Hence, we implead the following as respondents in this matter:

i. Maharashtra Pollution Control Board, Through its Member

Secretary

Kalpataru Point, 3rd and 4th floor, Opp. pVR Theatre, Sion (E),

Mumbai-40O 022

ii. Central Pollution Control Board, Through its Member Secretary

Parivesh Bhawan, East Arjun Nagar, Delhi- I 10032

Phone No: 011-431O2O3O

iii. Ministry of Environment, Forest and Climate Change of India,

Regional OIIlce (Maharashtra), Through its Secretary

2

4. The above news item indicates violation of the provisions of the

Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,

Nagpur- 440001

iv. Principal Chief Conservator of Forest, Maharashtra

M.S. 3d Floor Van Bhavan Ramdri Road Civil Lines Nagpur 440O1

v. Collector & District Magistrate, Satara

District Collector Office, Powai Naka

Satara - 415001

8. [€t notice be issued to the above Respondents for filing their response

before the Western Zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zrnal Bench, Pune, therefore,

OA is transferred to the Western Zonal Bench for appropriate further

action. kt the original record of this OA be transferred to the western

Zonal Bench, Pune.

1O. List before Western Zonal Bench at Pune on 06.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
Jluly 04, 2024
O.A. No. No. 725 /2024
HB

3
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r.,@ &rrid$ GlFror osr comn'.ttirr, G.obr 620 acr.. fro.n EntE vloga Naor ir.hdorlltro. r,rotEbar.lnrc

Gujorot GST Commissioner Grobs 620 Acres From
Entire Villoge Neor Mohoroshtro's Mohoboleshwor
A land dispute hos recently brought the spectoculorly scenrc Jhodoni villogo neor
lr'l o hGbO le S h v^,/O r !r Sotdro o!strict

L--J

RECENT SIORIES

Mortet N6ws:Dolol
Straot closad on
lccount Moy 20 For rhe

Election-

A^orher Setbock fot
Byru s: roFi5h (umo.,

Di3conlinue A. Advisors

I Oul ol7 iPhon6 ln Th€
Wodd l! Monuloctucd

I h. hntorsiv€ loch:
lQoo zgt Iotes on
Rrvols ln 5G 8ottl€ll€ld

HT
ffi
I

l-d
, ;'F \ -tl
h- , 'ri.-:li=r -- ..i .r

Molr.rqlhuq: A GST commissaon€r from Gujorot, Chqndrolont Votvi,

currontly s6rving in Ah nodobod. hos purchosod lond sponning on
entke villoge in (onc,otiVoiey, Sotoro District in Mohoroshtro, estimotec,
to be over 500 gcrgs.

According to r6ports. Chond.okont Volvi o resident ol Nondurbo. ond
currendy the Chiol Commlssronor ot GS-I in Ahmsdobod, Gujorot olong
with his fomily ond ,elotives, hos purchosed th6 entke villoge of

Jhodoni villoge neor Motloboleshwor

d.
Ihis hos reveolad th€ terrible reolity ot grobbing 620 ocrcs ol lond th€re
Mony importont lows, lile lhe Environmeht Protection Act of 1886, the
For6st conservotion act ol 1976, ond the wldlife Ftotection Act ot 1972,

ore being violoted regulorly.

nacd ll.c
'Hsls IOO:( Wrong, Will f.grcl [ot.r': lnt.rnel Reocts To
Zeroalho Co-Founder Nikhil Komoth'. Remo.k,.,

Fuhding Fo6tlvot ov€r
?1,990 Crorc Robod ay
26 hdbn Stonups tost

Violotions ol th€se lows pos6 o serioua threol to noturcl resourc€s ond

the environmeht. These vidotions 016 hovihg seriorJs consequoncos,

ancluding the bss of t iodlvcBlty, olr dhd woter pollutioD ohd clrnote
chong€.
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|.o MoreTor On'Glrt.: Bomboy HC Rul6r Agoinlt Toxing l**
copilol Goin6on 6irl8d Ass.ls

At present, there is considaroHo domog€ to th€ environm€nl rn lhe
intorior or6os du6 to unouthori.od consruclion, diggjng, cuttinq of

t.eeq ,llegol roods, ond power supply from the lorest border.

lllegol construct;on, lorge-scole minir€, ond excovotion hove been

going on an the neighbourhood tor the lost 3 yeors, but surprisingly, no

element ot the odministrotion hod ony inkling of lt. This hos rovsol€d ths
horrilying reolity thqt no governmEnl officiol comes oround to check.

According to reports.locol sociol octivist Sushont More hos soirt thot
this olleged GST otticiol told everyone in the villoge thot their lo,rd would

be ocquired by the govornmgnt

Go gie News iidait3hunt O e ts O

:1:r.,:1r1 I .-ar,ri1.,

Re.Jrc^ol film Now!

Lsgol

!plr udiil,

t.if*1!+te

Feolth
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Arfrq ceFur fr{irur E}5

CENTRAL POLLUTION CONTROL BOARD

1l-sl-+tq, {fl (rE strErq cR.a-d-d frT-dq, firrd urfiR)
(Ministry of Environment, Forests & Climate Change, Government of lndia)

affr+ frirrrar, ryt
Regional Directorate, pune

Sub

Sir,

File No: CM-13075/1.3/2O24-LAW-RD_PUNE_RD (eune)/ $ l.J Date: 27 /08/2024

The Member S ry,

Maharasht ollution Control Board,

Kalpa Point, 3rd and 4th floor, Opp. pVR Theatre,

(E), Mumbai-4OO 022

Hon'ble NGT Matter in o.A. No. tsglzoz4lwzl in Earlier o.A. No.7zs/2o24 (pB) in re News ttem

titled "Gujarat GST Commissioner grabs 620 acres from entire village near Maharashtra,s

Mahabaleshwar" appearing in The Free press Journal dated 1g.OS.2O2 4.',_ reg.

This has reference to the Hon'ble NGT Matter in o.A. No. rs9/2o24 (wz) in o.A. No.7zs/2024 lpF,l
in re News ltem titled "Gujarat GST Commissioner grabs 620 acres from entire village near

Maharashtra's Mahabaleshwar" appearing in The Free Press Journal dated 18.05.2024. The matter
is related to the acquisition of approx. 600 acres of land spanning an entire village in Kandati Valley,

Satara district in Maharashtra by a GST Commissioner of Gujarat and his family members. further

the news article alleged that there is serious threat to natural resources and the environment

including the loss of biodiversity, air and water pollution, and climate change.

The NGT Principal Bench vide order dtd. 04.o7.2024 in the said suo Motu matter, impleaded the
Maharashtra Pollution Control Board, Central Pollution Control Board, Ministry of Environment,

Forest and Climate Change of lndia, Principal Chief Conservator of Forest- Maharashtra, District

Collector- Satara) as respondent to file their response. The Original Application (OA) is transferred

i _'4

To
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to the western Zonal Bench, pune for appropriate further action. copy of Hon'ble NGT(pB) order

dtd. o4/o7 /2024 and copy of news article drd. rg/osl2o24are enclosed for ready references.

ln this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The Hon'ble NGT oA matter is listed on 06109/2024.

En cl.: As above

(PRATIK D. BHARNE}

Regional Director

Copy to: -

1. Regional Officer,

Maharashtra Pollution Control Board,

OG Center, 3rd floor, Mumbai pune Road,

Wakdewadi, Pune - 411003.

"2i 
Sub-Regional Officer,

Maharashtra Pollution Control Board,

Sub-Regional Office, New Government Bhavan,

2nd Floor, Near S.T. Sand, Sadar Bazar,

Satara - 415 001

(PRATIK . EHARNE}

Regional Director

s{ a. r r o, FnrE6 rrr"+r} Ep4a,?hq 6iil, Er+r tE, sr+{, :Et - + r r o+ s
S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, pune - 411045

f,Sa' rd e. 20-299L277

lnmror*ilq: +vFd, qFdu rea, rffs{arrrr, frr*- rroosz

tdr€ridAffebsite: www.cocb. n ic. i n

b

Yours Faithfully,

--41-'-
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Item No. 06 Court No. I

BEFORE THE NATIONAL GREEN TRIBUNA"L
PRINCIPAL BENCH, NEW DELHI

Original Application. No. 725/2024

News ltem titled "Gujarat GST Commissioner Grabs 620 Acres from
Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free
Press Journal dated 18.05.2024

Date of hearing: O4.O7.2024

CORAM: IIOI{'BLE MR. JUSTICE PRAI(ASH SERTVASTAVA, C}IAIRPERSON
HON'BLE MR. JUSTICE ARI'N KUMAR TYAGI, JI'DICIAI MEMBER
HOIS'BLE DR. A. SENTIIIL VEL, EXPERT MEMBER

ORDER

l. This Original Application is registered suo-ratu on the basis of the

news item titled "Gujarat GST Commissioner Grabs 620 Acres from

Entire Village near Maharashtra's Mahabaleshwar" appearing in The Free

Press Journal dated 18.o5.2024.

2. The matter relates to the acquisition of land spanning an entire

village approximated to be over 6OO acres in Kandati valley, Satara

district in Maharashtra by a GST Commissioner in Gujarat. The news

item states that the officer and his family have purchased the entire

village of Jhadani village near Mahabaleshwar. It alleges that the villagers

of the area have been informed that their land is being acquired by the

Government.

3. The news item highlights the various threats that this action has

brought upon to the natural resources and the environment. These

violations are having serious consequences, including the loss of

biodiversity, air and water potlution, and climate change. It states that

1
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there is already considerable damage to the environment in the interior

areas due to unauthorDed construction, digging, and cutting of trees,

illegal roads, ard power supply from the forest border. Furthermore, from

the past three years, illegal construction, large-scale mining, and

excavation have been going on in the neighborhood. However, no action

has been taken against the same.

4. The above nens item indicates violation of the provisions of the

Environment Protection Act, 1986 and the Forest (Conservation) Act,

1980.

5. The news item raises substantial issue relating to compliance of the

environmental norms and implementation of the provisions of scheduled

enactment.

6. Power of the Tribunal to take up the matter suo-motu has been

recognized by the Hon'ble Supreme Court in the matter of "Municipal

Corporation of Greater Mumbai us. Ankita Sinhq & Ors." reported in 2021

SCC Online SC 897.

7. Hence, we imptead the following as respondents in this matter:

i. Maharashtra Pollution Control Board, Through its Member

Secretary

Kalpataru Point, 3rd and 4th floor, Opp. pVR Theatre, Sion (E),

Mumbai-400 022

ii. Central Pollution Control Board, Through its Member Secretary

Parivesh Bhawan, East Arjun Nagar, Delhi- 1 lOO32

Phone No: O 11-431O2O30

iii. Ministry of Environment, Forest and Climate Change of India,

Regional Office (Maharashtra), Through its Secretary

2
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Ground Floor, East Wing, New Secretariat Building, Civil Lines,

Nagpur- 44O001

iv. Principal Chief Conservator of Forest, Maharashtra

M.S. 3rd Floor van Bhavan Ramgiri Road Civil Lines Nagpur 440O1

v. Collector & District Magistrate, Satara

District Collector Oltrce, Powai Naka

Satara - 4l5oo I

8. t,et notice be issued to the above Respondents for filing their response

before the Westem Zonal Bench of the Tribunal.

9. Since the matter relates to the Western Zonal Bench, Pune, therefore,

OA is transferred to the western zonal Bench for approPriate further

action. kt the original record of this OA be transferred to the Western

Zonal Bench, Pune.

10. List before Western Zonal Bench at Pune on 06.09.2O24.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
Juty 04,2024
O.A. No. No. 72512024
HB

3

142



)h. auti.ers GoFrdt Gsr c6M.i)@ G,obr 620 
^o.. 

ft6 Eh!,. v,loge N5r MaEo.mro . ironob<r6nao

Gujorot cST Commissioner Grqbs 620 Acres From
Entire Villoge Neor Mohoroshtro's Mohoboleshwor
A lqnd dispute hos recently brought the spectocularly scenic Jhodoni villoge neor
Mohdbaleshwor in Sdtoro district

Jfdnr,-

voh.6d.6hm, voho.oshtr. I

ELE

REC€NT STORIES
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Election.
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I OutOtT iPho.es ln ihe
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Rivols ln 5G Bottl€lield

Mohorltblro: A GST commissionor trom Guiorot Chondrokont Volvi,

curr6ndy sorving ln Ah..nodoboq hos pu,chos€d lond sponning on

entire villoge in Kondoti Vdley, Sotoro Dlstrict in Mohoroshtro, estimoted
tq be qver 600 qcrss.

FuMing testivot over
21,990 Crore Pois€d Ay
26 tndiirn sro(upt tost

According to roports. Chond.otont VoM, o rosidont ol Nondurbor ond
currendy th6 Chigf Commi6dongr ol GST in ahmodobod, cuiorot, dlohg
with his lomily ond relotvos, hos purchosed th6 entkc villoge ol
Jhodoni vill,og€ n€or Mohoboleshwor.

Raod Al.o
'Ho ls IOO% Wrong, Willlegrgt Lotlr'ilnt.rncl Reqcts To
zsrodho co-f ou*Ier liilhil Komoth's Remork.., 48"

This hos reveol€d the terrable reolity ot grobbing 620 ocres ol lond there

Mony in'iportont lows,like the Envhonment Protection Act ol1986, the

Forest conservotion act ol 1976, ond the wlldlale Protectaon act ol 1972,

ore being violoted regulorlY.

violotion6 ol thes6lo\rs pose o seriou6 throol to noturd resources ond

the environmenl These vidotions ore hoving sedous consequences,

lncludlng the loss of biodiverslty, olr ood wole. pollulion, ond climote

chong€.

143



No MorcTox Ori'Glrtr': Bornboy tlc iul.. Agoinat toxing
Coplrol Golne On Gittcd As3.ts

rttr#e

at prgsent, theJ€ is considerobl€ domog€ to th€ onvrronment ln the
interior oroos due to unouthori2od constnjction, digging, cuttin(j o,
trees, allegol roods, ond power suppty trom the loest borcter.

lllegol constructior! 10196-scole mining, ond ercovotion hove been
going on in th6 n€ighbourhood lor thgtost 3 ygqrs, b(a su.prisinqty, no
elemsnt o[ Ute odministrotion hod ony inkling ot it. This hos r6vool6d th€
horrifying reqlity thot no governmont olflciol comes oround to ch€ck.

Accorc,ing to reports,locol sociol octivist Sushont tvbr€ hos soirr thot
this o{eged GS? oniciol tdd overyone in the villoge thot their lorrd would
be ocquir€d by th6 gow.nment

Go gie News lJdaitjhum O C O O

0hopd flstrs

{nterlhrnm!nt fi(vr

MovE Trdaar

FegEr'd nm t6rvr

aE ldsulrt

Horoscrp

i.F

$lnt,dt,

tiGarlr€

ti€d0r

food traat ldaala

144


